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(2) A copy of the Audit Report
(Hindi and English versions) on
the accounts of the Delhi Financial
Corporation for the year 1979-80
under sub-section (7) of section
37 of the State Financial Corpora-
tions Act, 1951. [Placed in Lib-
rary. See No. LT-2757/81.]

(3) A copy each of the Annual
Reports (Hindi and English ver-
sions) of the State Bank of India
and its seven subsidiary banks viz.,
State Bank of Bikaner and Jaipur,
State Bank of Hyderabad, State
Bank of Indore, State Bank of
Mysore, State Bank of  Patiala,
State Bank pf Saurashtra and State
Bank of Travancore for thj year
ended the 31st December, 1980
along with the Accounts and the
Auditor’s Report thereon. [Placed
in Library. See No. LT- 2758/81.]

{Interruptions)

"lit
t NTE

12.09 hrs.

ASSENT TO BILLS

SECRETARY: Sir. I lay on the
Ttjble following three Bills passed by
the Houses of Parliament during the
current session and assented to since
a report was last made to the House
on the 18th August, 1981,

* 1. The Essential Gommodilies
(Special Provisions) Bill, 1981.

*Not recorded.
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2. The Prevention of Black
Marketing and Maintenance of

Supplies of Essential Commodities
(Amendment) Bill, 1981.

3. The Assam Appropriation Bill,
1981.

(Interruptions) *

MR. SPEAKER: Nothing is go-
ing on record, what these gentlemen
are saying. Calling Attention. Shri
Banatwalla.

12.10 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IM-
PORTANCE

Recovery of priceless Stolen

IDOLES AND ANTIQUES

SHRI G. M. BANATWALLA
(Ponnani): Sir, T call the attention
of the Minister of Education and So-
cial Welfare to the following matter
of urgent public importance and re-
quest that she mtiy make a statement
thereon:—

“The reported recovery of price-
less stolen idols and antiques by
the police in Delhi and action being
taken by the Government with re-
gard thereto”.

12.10 hrs.

LMr. Deputy-Speaker in the Chair|

THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCA-
TION AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): I
beg to inform the House that the
Crime Branch of Delhi Police on re-
ceipt of secret information from a
source regarding the sale/smuggling
of stolen idols and antiques in the
capital organized a raid and arrested .
two persons, namely Shri Hari S/o
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Shri Panna Lai and Shri Baldev S/o
Shri Radha Krishan, both residents
of Subhash Nagar, Delhi, while they
were carrying two idols. A case
F.ILR. No. 351 dated 28-8-81 under
Section 411 I.P.C. was registered at
the Rajinder Nagar Police Station,
New Delhi. On interrogation the sus-
pects revealed that two more persons,
namely Shri Sat Narain S|o. Shri Sugan
Singh, resident of Tank Road, Bapa
Nagar, Karol Bagh, Delhi and Shri
iKnsi Nath S/o0 Shri Ram Kish-an,
resident of F]'"! Lajpat Nagar, New
Delhi were also involved in these ne-
farious activities. The Police found
in their possession a number of ob-
jects suspected to be _antiques and
(they were also arrested on 29-8-81.
One James K. Lama of Lajpat Nagar,
who is alleged to be involved in the
case is still absconding.

The total number of objects seized
by the police is 21. The police is
investigating the case with tI* assist-
ance of the officers of C.B.I. (Anti-
que Cell). Three accused persons
are in the police custody under re-
mand.

Two officials of the Archaeological
Survey made a preliminary inspection
of the objects seized.

The objects, seized by the police
have not as yet been examined by
competent experts to determine whe-
ther they are antiquities or not in the
terms of Antiquities and Art Trea-
sures, Act, 1972. It is only after the
objects have been examined by the
experts and declared as antiquities
the Archaeological Survey of India
can enquire whether thje owners of
these objects have got them registercj”
as per Antiquities and Art Treasures

1972. Th”e is no ban on the
possession of antiquities provided that
specified categories of antiquities,
namely sculptures of all media, paint-
injS and illustrated and illuminated
manuscripts which have been notified
under the Act are registered with the
JLegistering Officers.
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It is only after experts have dec-
lared these articles as  antiquities
under the said Act and the alleged
suspects are not able to prove their
ownership as well as registration
that the Police can take further ac-
tion to prosecute the alleged suspects.

A team of experts proposes to exa-
mine these objects on 7-9-81.

SHRI G. M. BANATWALLA;
Mr. Deputy-Speaker, Sir, the Gov-
ernment. at the outset, must be com-
phmentgij for being alert and vigilant
and this alertness and vigilance have
resulted in this haul of priceless anti-
ques articles. The Crime Branch of
Delhi police has also done a good pi-
ece of work. I must, therefore cong-
ratulate also the Crime Branch of the
Delhi Police at least on this particular
account though tRey rather lack in
various other spheres.

Theft of idols and priceless antiques
and all that, to say the least, is most
mreprehensible.  Very stringent action
should be taken in such cases. It has
been told in the statement that two
officials of the Archaeological Survey
of India have made a preliminary ins-
pection of the objects seized. Here
I must “eek more clarification from
the hon. Minister. 21 objects have
been seized. Let this House know as
to the outcome or the findings of this
preliminary  survey that has been
made b" the Archaeological Survey
of India—what is the preliminary
finding of this survey, what are the
nature of the objects that have been
recovered, what is the approximate
value of all these articles. 1 hope
that this House would be given a
proper idea of the seriousness, the
nature” as also the importance, of
the priceless haul, by giving the re-
sults of this preliminary survey.

I must .further say tHat all these
were seized,and arrests made on the
28th aod 29th of August. Govern-
ment want these -objects to be exa-
mined by a team of experts. But we
are told that the te”~ of experts
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would examine thes” pbjects on the
7th September 1981. 1 tail to under-
stand why there is this inordinate
delay in the mere examination of the
objects and in coming to conclusions
as to their exact nature and value.

It is a matter of general observa-
tion that in all these cases the main
culprits get away and it is some petty
paid employee who takes the rap. 1
ho”e that the Government and the
investigating agency would be very
vigilant and. every effort would be
made. the Government assure
this House that repeated attempts are
being made in this direction and that
when rackets are unearthed the main
culprits will be brought to book.

A systematic smuggling of rare
antiques is taking place and there are
reports that it is taking place mainly
because .of various factors like the
iact that the prices of antiques in the
international mwket of London,
Zurich and New York are high the
Indian collectors and museums are
not willing to pay such high prices
and the Antiquities Act bans the ex-
port of these articles. = What is the
Government really doing in order to
preserve these antiques and to see
that this drain does not take placc?

The situation is serious, because
there are reports that even diplomatic
pouches are being used for a syste-
matic smuggling of these rare antiques
outside India. The Foreign Mission
have their diplomatic pouches, the
sealed diplomatic bags used for trans-
port of their mail and confidential
documents, and we are told that
these pouches are being used for the
smuggling of antiques. According to
one estimate, which has appeared in
the papers, the loss on account of
such smuggling of these articles is
about Rs. 1 crore in Delhi alone.
When such is the dimension of the
problem, is the Government aware of
it? If so, what steps are being taken
in this particular direction to see that
such systematic smuggling of rare
idols, antiques, priceless antiques, is
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checked? Sir, I must also draw the
attention of the hon. Minister.,

MR. DEPUTY-SPEAKER: 1
think this is your last question. You
have put many questions.

SHRI G. M. BANATWALLA:..
to the situation that is in Kerala. It
is rather unfortunate that during these
recent times there is a systematic
attempt to drain the temples and
other places of worship in Kerala of
their rare idols, of their rare articles.
There is a systematic thing going on
to see that the rare antiques go out.

Mr. Deputy-Speaker, Sir, more
than 50 ancient temples have been
burgled in Kerala in the last two years
of the Marxist rule with allied parties.
The police could prove only three cr
tour cases so far.

SHRI A. K. BALAN (Ottapa-
lam): Sir, it is utterly wrong. Can
you give the details in 1979-80?

MR. DEPUTY-SPEAKER: He
does not say that your Government
is organising. He only said that vour
Government is there. He never char-
ged your Government.

SHRI G. M. BANATWALLA:
Sir, the theft at century old Mahadc-
var temple near Kottayam on ecr
about May 24, 1981, was one of the
biggest in recent years. The main
idol in solid gold was found stolen
along with other articles and the loss
is estimated at over Rs. 10 crores.
Sir, I say that the Kerala Government
is not taking effective steps to check
all this. Is the Government vigilant?
What is the Central Government do-
ing in order to see that its own res-
ponsibility with respect to the pre-
servation of rare antiques is being
duly fulfilled? We would like to
know this particular point from the
Go_yemment

Finally, I come to this Antiquities
and Art Treasures Act, 1973.
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MR. DEPUTY-SPEAKER: You
have come to Kerala. You have got
10 conclude now.

SHRI G. M. BANATWALLA:
This Act needs to be made stringent
in several respects. Sir, we have such
a case that oflficers of this particular
ASI often say that a particular
Aantique is not a rare antique. I would
Jike to know whether in the past at
least one year in how many cases
.action was sought to be taken and ex-
perts of ASI gave certificates to the
effect that this particular object is
not a rare object, certificates for
certain considerations which we can
understand.

These are also other trends. What
:action is the Government taking to
see that a proper vigilance is kept and
the provisions of this Act are also
made more and more stringent?

SHRI A. K. BALAN: May I ask
a question?

MR. DEPUTY-SPEAKER;  No,
you are not permitted.

SHRIMATI SHEILA KAUL: The
*hen. Member has asked about the
findings of the preliminary inspec-
tion. That has revealed that out of
21 images or figures that they have
stolen, 4 are terracota figure and 17
,“re stone sculptures. If we try to give

. Jesuits in haste, it would not be help-
ful because to begin with, it would not
.be in the interest of prosecution to
divulge the details of the seized ob-
jects at this stage and the process of
examination by experts involves close
scrutiny and in fact it would take
-mere time. Smuggling of art objects
is an international racket, India is a
signatory to the International Con-
,vention. We are collaborating with
/investigations and preventive agen-
-cies of other countries to see that if
,we can stop the smuggling that takes
, place, it should be stopped. We

want to help that smuggling should
not take place.
'm The hon. Member has mentioned

abcut Kerala. There are certain items
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that come directly under the Archeo-
logical Department of the Central
Government and the others are with
the State Government. [ think the
hon. Member would try to find out
if they belong to the State Govern-
ment, which T think they do.

The hon. Member wanted to know
the steps the Archeological Survey
Department is taking. Survey Depart-
ment has posted officers at important
international sea ports, air ports to
help the customs authorities in pre-
venting illegal exports. There is also
an expert Advisory Committee which
has been set up at or near the inter-
national exit points to examine the
objects and issue certificates in res-
pect of non-antiquities. He wanted to
know about the Antiquities and Art
Treasures Act. There is a long list of
it. If you allow, I can read it.

The Antiquiti® and -'Art> Treasures
Act, 1972, came into, force on 5th
April, 1976, its principal aim being
to regulate the export “radd in anti-
quities and art treasures, to provide
for the prevention of msmuggling of,
and fradulent dealings in antiquities,
to provide for the compulsory acqui-
sition of antiquities and art treasures
for preservation in public places and
to provide for creation other matters
connected therewith or incidental or
ancillary thereto.

So, under these antiquities what we
call antiquities is;

(i) any coin, sculpture, painting,
epigraph or other work of art or
craftsmanship;

(i) any article, object or thing
detached from a building or cave,

(iii) any article, object or thing

illustrative of science, art,) crafis,

p literature, religion, customs, morals
- or politics in bygone ages;

fiv) any article, object or thing

of historical interest;I :

‘These are the things that are to be
>seen to when they, try to examine tho
things according to this Act. D \*
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SHRI BALKRISHNA RAM-
CHANDRA WASNIK (Buldhana) :
The question relates to the theft of
the priceless idols and antiques and
their recovery by the Police. It
wou-Jd have been better if the Minis-
ter of Home Affairs would have been
here to enlighten the Members in this
regard.

This is not the first time that arti-
cles of priceless value are stolen. It
is a common affair and hundreds of
such idols and antiques are smuggled
out of the country every now and
then.

Our country is rich in its heritage
and several such idols and antiques
are scattered everywhere.

Under the Antiques and Art Trea-
sures Apt, 1972, these objects are to
be registered. In view of the enormity
of the job as they are scattered all
over the country in a very largo
number, does not Government think
that their machinery falls short of the
requirements and, if so, what the
Government proposes to do to cope
up with the requirements?

fWT
Aosmnr gt M r, m
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SHRI MANX RAM BAGRI rose.

MR. DEPUTY-SPEAKER: No,
no. She will reply to Mr, Bhagat. I
cannot allow you......... Bagri Saheb,
she is replying to Mr. Bhagat. Your
name is not here. .. .No, no. Please
sit down. This 1is not correct, Mr.
Bagri. You can meet the Minister in
her Chamber and elicit any informa-
tion you want.... Please respcct the
rules. You are a very senior Mem-
ber. 1 should not teach you the

(Interruptions)

MR. DEPUTY-SPEAKER: It is
very delicate. ... very senior Mem-
bers and experienced Members and
I am telling them something about

the Rules,. ..

(Interruptions)
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12.48 hrs.

STATEMENT RE. SETTING UP

OF O COMMISSION FOR A HIGH

COURT BENCH IN WESTERN
UTTAR PRADESH

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR):
Mr. Speaker, Sir, On 15th April,
1981, I stated in this House that the
Government had decided to set up
a three-member Commission to con-
sider all aspects arising out of the de-
mand for the constitution of a Bench
for the Western Districts of Uttar
Pradesh and various aspects of the
recommendation made by the State
Government,

2. I take this
form the House that the Commission
has been constituted and will be
headed by Shri Jasv“ant Singh, retired
Judge, Supreme Court of India. Shri
Produtoor Sriramulu, a retired Judge
of Andhra Pradesh High Court and
Shri Karam Singh, a retired officer of
the Indian Administrative Service
will be its Members. The Commis-
sion will have its headquarters at
New Delhi and will be required to
submit its report within six months.

I make an appeal to all concerned
to extenil full cooperation to the
Commission.

opportunity to i
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MR. DEPUTY-SPEA,KER: He

wants your co-operation.

12.49 hrs.
BUSINESS OF THE HOUSE
THE MINISTER OF PARLIA-

MENTARY AFFAIRS AND
WORKS AND HOUSING (SHRI
BHISHMA NARAIN SINGH):

With your permission, Sir, I rise to
announce that® Government Business
in this House during the week com-
mencing 7th September, 1981 will
consist of:

1. Consideration of any item of
Government Business carried over
from today’s Order Paper.

2. Discussion and voting on the

Supplementary Demands for Grants
(General) for 1981-82.

3. Discussion on the Resolution
seeking disapproval of the State of
Nagaland (Amendment) Ordinance,
1981 and consideration and pass-
ing of the State of Nagaland
(Amendment) Bill, 1981, as passr
ed by Rajya Sabha.

Consideration and passing of
the following Bills:—

(a) The Working Journalist:
and Other Newspaper Employees
(Conditions of I"*rvice) and Mis*
cellaneous Provisions (Amend-
ment) Bill, 1981, as passed by
Rajya Sa*bha.



